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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
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IN THE MATTER OF:
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VERSUS
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INDEX
S.NO Particulars Page
No

1 | REPLY ON BEHALF OF RESPONDENT NO. 18 (M/S
BABA BRICKS FIELD) ALONGWITH AFFIDAVIT
2 |A COPY OF INSPECTION REPORT IS ANNEXED

2-6

HEREWITH AS ANNEXURE-1. 7-11
3 |A COPY OF THE CONSENT TO OPERATE IS ANNEXED
HEREWITH AS ANNEXURE-2. 12
4 | THE STACK MONITORING REPORT IS ANNEXED AS 13
ANNEXURE-3.
5 |A COPY OF THE LEASE AGREEMENT IS ANNEXED
HEREWITH AS ANNEXURE-4. 14-20
6 | ACOPY OF THE GST REGISTRATION CERTIFICATE IS
ANNEXED HEREWITH AS ANNEXURE-5. 21
7 | VAKALTNAMA 22
THROUGH

?ff\emtk

YASH VARDHAN KAUSHIK

ADVOCATE

W-6 TIGERLANE, SAINIK FARMS,

NEW DELHI

EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM
PHONE: 9990226669


mailto:YASHVARDHANKAUSHIK97@GMAIL.COM
ALONGWITH AFFIDAVIT

2-6

7-11

12

13

14-20

22

21


336

IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498/2024

IN THE MATTER OF:

SHRICHAND ..APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 18 (M/S BABA BRICKS
FIELD)

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent
No 18, M/s Baba Bricks Field has been operating lawfully and in
compliance with the applicable environmental regulations. The
Respondent operates a brick kiln located at Khasra no. 231, Village Sher
Nagar Banger, Tehsil Chhata, District Mathura, Mathura-281403

2. The Hon’ble Tribunal, vide its order dated 06/05/2024, directed an
inspection of the Respondent’s brick kiln premises. In compliance with the
said directions, a thorough inspection was conducted on 31/07/2024 by the
Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB).

3. It is further submitted that the said brick kiln is installed on the zig-zag
system. A chimney of about 30 meters height is installed on the referenced

brick kiln which is in accordance with the prescribed standards. During



337

inspection, biomass (turi) was found collected as fuel at the brick kiln. A

copy of inspection report is annexed herewith as ANNEXURE-1

. It is further submitted that to control the dust generated due to vehicle
movement at the brick kiln, arrangement of water tankers has been made
for sprinkling water. To reduce dust in the premises of the brick kiln, at
some places, brick pieces have been used on the floor to convert the raw
road into a paved road. Tree plantation work was also found around the
brick kiln.

. That the present reply is being filed on behalf of Respondent No. 18, M/s
Baba Bricks Field situated at Khasra no. 231, Village Sher Nagar Banger,
Tehsil Chhata, District Mathura, Mathura-281403. The Respondent has
been operating lawfully, having secured all requisite permissions and
consistently adhering to environmental norms. The kiln operates within its
authorized production capacity of 20,000 bricks per day, adhering to both
air and water pollution control standards. The Respondent has been granted
a valid Consent to Operate (CTO) by the Uttar Pradesh Pollution Control
Board (UPPCB), which is valid until 31.07.2028. This certification affirms
the Respondent's lawful operation and compliance with pollution control
regulations. Furthermore, the Respondent has adopted Zig-Zag firing
technology for its operations, as required by the Ministry of Environment,
Forest, and Climate Change's notification, and has installed a 30-meter-
high chimney with a platform and porthole for air monitoring. A copy of
the Consent to Operate is annexed herewith as ANNEXURE-2.

. Itis further submitted that the brick kiln has submitted the stack monitoring
report of the chimney, which is in conformity with the standard Septic tank

/ soakpit installed for treatment domestic effluent generated from brick
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kiln. Respondent operates in adherence to prescribed air pollution control
standards. The Stack Monitoring Report is annexed as ANNEXURE-3.

. It is further submitted that the Respondent operates on a leased land, and
the lease agreement has been executed in accordance with the relevant legal

provisions. The lease agreement is annexed herewith as ANNEXURE-4.

. It is further submitted that the Respondent is duly registered under the
Goods and Services Tax (GST) Act and complies with all taxation
requirements. The GST registration certificate is annexed herewith as
ANNEXURE-5.

. Additionally, it is submitted that the Respondent’s Consent to operate
under the Air and Water Acts has been periodically renewed, confirming

ongoing compliance with environmental regulations.

10. It is further submitted that the Respondent has ensured compliance with

all statutory obligations as per the directives of the Uttar Pradesh Pollution
Control Board. The Respondent adhered to all required conditions under

the applicable environmental regulations and operational guidelines.
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PRAYER

In light of the above submissions, it is most respectfully prayed that this Hon’ble
Tribunal may graciously be pleased to:

1. Dismiss the Original Application No. 1296/2024 as being devoid of merit;
and

2. Pass such other or further orders as may be deemed fit and proper in the
interest of justice.

THROUGH

?ﬁ‘em&:k

YASH VARDHAN KAUSHIK

ADVOCATE

W-6 TIGERLANE, SAINIK FARMS,

NEW DELHI

EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM
PHONE: 9990226669


mailto:YASHVARDHANKAUSHIK97@GMAIL.COM

340

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498 OF 2024

IN THE MATTER OF:
SHRICHAND
...APPLICANT

Vs.

STATE OF UTTAR PRADESH & ORS.
...RESPONDENTS

AFFIDAVIT

L l@(’o% ,1140"4// A’o/ﬁgéV c/ Za/q' /Z/MU;i/cé/

rio LA Syt Mo 23] %eymgza/ggﬂq v/ M ( M
ove and well conversant with the facts of the present case and as

1. Thatam posted as stated ab

such competent to swear this affidavit before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my instructions.

3. That the contents of the accompanying reply are true and correct and the knowledge has been
derived from official records and nothing material h ncealed therefr |
_v T
DEPONENT

VERIFICATION

Verified on solemn affirmation Rfeg*Del-thnlh'MAR—
c

nothing material has been concealed therefrom.

Jy of 2024, that the contents of
the foregoing affidavit are true an orrect to the best of my knowledge and no part of i/}i alse and

DEPONENT

9 AN ‘-f""; \0\.;5%(*' AT ‘
Q:‘\?"‘"; \ 1\.(-\'\:\\ \ BL\C
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To, Annexure 1

The Registrar,
National Green Tribunal
Principal Bench, New Dalhi.

Subject- Factual and Action ta ri in compliance of order dated 06.05
498/2024 “Shrichand V/s State of U.P. & Ors.

Respected Sir,

In the above noted case, Hon'ble Tribunal has given direction as below :-

“In this Original Application, the Applicant has raised the grievance against lllegally operating Brick Kilns
in district Mathura. Submission of counsel for the applicant is that Mathura falls between the NCR and Ta)
Trapezium Zone (TTZ) and the respondent brick kilns are operating In the densely populated area by using
hazardous waste llke spent organic, solvent, oily residue, pet coke, filter press cake, plastic rubber, leather
waste etc. as fuel and affecting the ambient air quality, Learned counsel for the applicant has also referred to
the list of brick kilns against whom the closure orders have been passed filed on page no. 124 of the paper book
and has submitted that inspite of the closure order the respondents brick kilns are operating. He has also
submitted that the respondent’s brick kilns do not have the €TO and they are not following the requisite
norms.”

In the above case all mention Brick Kiln (i.e. 1-M//S Jai Shri Ram Bricks Industry, Khasra No.-371, Ujhani
Bangar, Chhata, Mathura, 2-M/S Shri Gopal Bricks Industry, Khasra Ne.-357, Ujhani, Chhata, Mathura, 3-M/5
Shri Dauji Maharaj Bricks Industry, Khasra No.-258 , Ujhanl Bangar, Chhata, Mathura, 4- M/5 Shri Ganesh Bricks
Industry, Khasra Mo.-716,718, Bukhrari, Chhata, Mathura, 5- M/S Haribaba Bricks Industry (Old Name M/s
Ganesh Bricks Industry), Khasra No.- 226 , Ench, Chhata, Mathura (Actual Name- Urban Bricks Udhyog), 6 M/5
Pari Bricks Industry, Khasra No.-50, Ench, Chhata, Mathura [Actual Name- Pari Bricks Udhyog), 7- M/5 Jal Baba
Mohan Ram Bricks Udhyog, Khasra No.-218, Ujhani Bangar, Chhata, Mathura, 8- M/5 Jai Falari Bricks Udhyog
(Old Name- M5 Krishna Bicks Industry) , Khasra No.- 215 A, 213, Ench, Chhata, Mathura [Actual Name- lay Baba
Falari), 9- M/5 55 Bohre Bricks Industry, Khasra No.-254, Ujhani, Chhata, Mathura (Actual Name & Address- 5.5.
Bohare li Ent Udyog, Khasra No.-245, Ujhani, Chhata, Mathura], 10- M/S Jai Durge Maa Bricks Industry, Khasra
No.-621, Bda Bangar, Chhata, Mathura, 11- M/5 Madhavdas Bricks Industry, Khasra No.-194, Shajadpur Bangar,
Chhata, Mathura, 12- M/5 5ai Baba Bricks Industry, Khasra No.-116,117,118, Moghai Bangar, Chhata, Mathura,
13- M/S Pahat Bricks Industry, Khasra No.-28/2, 29/2, Bda Bangar, Chhata, Mathura, 14- M/S Baba Bricks Field,
Khasra No.-231, Shernagar Bore, Chhata, Mathura, 15- M/5 Kishori Bricks Industry, Khasra Mo.-262, Shernagar
Bangar, Chhata, Mathura, 16- M/S Baba Bricks Field, Khasra No.-66 , Bda Bangar, Chhata, Mathura, 17- M/S
Bohre ji Bricks Company, Khasra No.-353,170, Bangar, Chhata, Mathura, 18- M/S Shri ji Ent Udhyog, Khasra No.-
33, Ujhyani Bangar, Chhata, Mathura, 19- M/5 Shri Ram Ent Udhyog, Khasra No.-26, Ujhyani Bangar, Chhata,
Mathura, 20- M/S Patel Ent Udhyog, Khasra No.-122, Rampur Bangar, Chhata, Mathura{ Actual Mame- Patel
Bhatta Company)) are situated in Tehsil-Chhata, District-Mathura, which not falls in TTZ area. Inspection of all
brick kiln has been done by this office and it is found that no brick kiln in used hazardous waste like spent
oganic, solvent, oily residue, pet coke, filter press cake, plastic rubber, leather waste as fuel, Brick kilns are using
only blomass as a fuel. Details information In annexed in annexure No.-1. Along with complete inspection report
is annexed in Annexure no.-2",

Accordingly a factual Action taken report is being submitted with the present letter for kind perusal and
further action in this regard.

Your faithfully,

Enclosure-As Abowve,

Regiongl Officer
C.C ;-
1, District Magistrate, Mathura.
2, Member Secretary, UP Pollution Control Board, Lucknow,
3, Chief Environmental Officer (CEC-4), UP Pallution Control Board, Lucknow, i
4. Chief Law Officer, UP Pelluticn Control Board, Lucknow, Regional Officer
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Status of Brick Kiln Mentioned in 0.A, NO.-498/2024

5. NO. Name of Bricks kiln Consent Status | Action against Bricks kiln Remark

M/S Jai Shri Ram Bricks Industry,

1  |Khasra No.-371, Ujhani Bangar, |Up to 31-07-2029 - Complied
Chatta, Mathura
M/S Shri Gopal Bricks Industry, 'ﬂfﬁ‘;’: g{mm“ o

2 |Khasra No.-357, Ujhani, Chatta, No dated 31.12.2023 of Mot Complied
Mathura Rs. 10,00,000/-
M!S Shri Dauji Maharaj Bricks 1“3":: S{E‘Ehﬁ:j

3 |Industry, Khasra No.-258 , Ujhani Mo PO £ Not Complied
Bangar, Chatta, Mathura dﬂt?ﬂ: '1'51&2}%‘,23 9
M/S Shri Ganesh Bricks Industry,

4 |Khasta No.-716,718, Bukhrari, No E'“E:"lmﬂ;:f;;;’;;; °% | Not Complied
Chatta, Mathura i
M/S Haribaba Bricks Industry{Old
Name- M/S Ganesh Bricks

5  |Industry), Khasra No.- 226 , Ench, [ Up 1o 31-07-2029 - Complied
Chatta, Mathura { Actual Name-
Urban Bricks Udhyog)
M/S Pari Bricks Industry, i e

¢ |KhasraNo.-50, Ench, Chatta, - Closure Order Issued on E;“""‘ :d’“b‘: : ﬂf
Mathura (Actual Name- Pari dated 29.03.2022 i -
Bricks Udhyog) i
MJS Jai Baba Mohan Ram Bricks Cﬂff‘d” '““‘;C“

7 |Udhyog, KhasraNo.-218, Ujhani Mo s Mot Complied
Bangar, Chatia, Mathuca imposed ou dated

’ ’ 31.12.2023 of Rs.10,00,000/
M/S Jai Falari Bricks Udhyog
{Old Name- M/S Krishna Bicks
Closure O

8 |Industry), KhasraNo-2154,213,)  No T ated 29,03 0ma @ | Not Complied
Ench, Chatta, Mathura (Actual =
MName- Jay Baba Falari)

7




Status of Brick Kiln Mentioned in O.A. NO.-498/2024
5. NO. Name of Bricks kiln Consent Status | Action against Bricks kiln Remark

M/S S8 Bohre Bricks Industry,
KhasraNo.-254, Ujhani, Chatta,

9 |Mathura (Actual Name & Address- No m”:“ﬂ&”;:‘;’;ﬁff on | Mot Complied
5.8. Bohare Ji Ent Udyog, Khasra s
MNo.-245, Ujhani, Chhata, Mathura)
M/S Jai Durge Maa Bricks Closure Order Issued by

10 |Industry, KhasraMNo.-621, Bda Mo HO, EC issued on dated | Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,37,500/-
M/S Madhavdas Bricks Industry, Closure Order Issued by

11 |KhasraNo.-194, Shajadpur Bangar, No HO.EC issued on dated | Not Complied
Chatta, Mathura 31.12.2023 of Rs.2,25,000/-
M/S Sai Baba Bricks Industry, Closure Order Issued by

12 |KhasraNo.-116,117,118, Moghai No HO. EC issued on dated Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,75,500/-
M/S Pahat Bricks Industry, Closure Order [ssued by

13 |KhasraNo.-28/2, 29/2, Bda No HO. EC issued on dated Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,75,000/-
M/S Baba Bricks Field, KhasraNo.-

14 |23], Shemagar Bore, Chatta, Up 10 31-07-2029 - Complied
Mathura
MJS Kishori Bricks Industry, Clt:::lmr: g::dﬁ. Issued as

15 |KhasraNo.-262, Shernagar Bangar, No Vel mn, X Bpoind au Not Complied
Chatta, Matt dated 31.12.2023 of

Rs.4,00,000/-
M/S Baba Bricks Field, KhasraNo
; -07- - i

W Y Bds Danges, Chints, Miburs |20 2 17072029 Complied
M/S Bokiie 55 Bricls Couipii, ﬁ:ﬁ':: g;f;' I“'”:: s

17 |KhasraNo.-353,170, Bangar, No R iR | ok Dot
Chatia. Mathurs dated 31.12.2023 of

' Rs.10,00,000/-
(it
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Status of Brick Kiln Mentioned in O.A. NO.-498/2024

Name of Bricks kiln

Consent Status

Action against Bricks kiln

T
Remark

M/S Shri ji Ent Udhvog,
KhasraMNo.-33, Ujhyani Bangar,
Chatta, Mathura

Up to 31-07-2029

Complied

M/S Shri Ram Ent Udhyog,
KhasraMo.-26, Ujhyani Bangar,
Chatta, Mathura

Up to 31-07-2029

Complied

20

M/3 Patel Ent Udhyog, KhasraNo.-

122, Rampur Bangar, Chatta,
Mathura Actual Name- Patel

Bhatta Company))

Up to 31-07-2029

Complied

%,

v

10

Premamm—
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_ Annexure 2
‘%; Uttar Pradesh Pollution ContrQI Board . J26010
R\ Lt Building. No TC-12V Vibhuti Khand, Gomti Nagar. Lucknow-22

: o et weoneinnoh daRT
Phone:(0522-2720828. 272083 1. Fax:0522-2720764. Email: info@ uppeb.in. Website: wawvw.uppeb.con

203473/UPPCB/Mathura(UPPCBRO)/CTO/both/MATHURA/2024 Date: 28/02/2024
To,
M/s
BABA BRICKS FIELDS - o
KHASRA NO. 231 VILLAGE SHER NAGAR BANGAR TEHSIL ;’ Application Id-
CHHATA DIST MATHURA ,MATHURA 281403 | 24943487 |

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted 1o BABA BRICKS FIELDS located at KHASRA NO. 231 VILLAGE SHER
NAG{\R BA‘NGAR TEHSIL CHHATA DIST MATHURA \MATHURA,281403. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :- i

I. This CCA BABA BRICKS FIELDS granted for the period from 17/02/2024 to 31/07/2028 and valic
for manufucturing of following products. :

IS Product Quantity IUnit
No B ! |
'L {Brick-20000 Pes/day 20000 [Numbers/Day B

2. Conditions under Water(Preventio: and Control of Pollution) Act -1974 as amemied .-
¢1) The daily quantity of effluent discharge (KLD) :-

]

Kind of Effluent ‘r Quantity(KLD) | Treatment facility Discharge point !
Domestic | 1.0 KLD Septic Tank | !

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting

of primary/secondary and tertiary treatment as is required with reference 1o influent quantity and quality. )
In case of stoppage of functioning of ETP, pr.oduc.tiou has to be Stopped immediately and this Board .hus to

be intimated by fax/plhcne/email with a report in 1h'5_feg“l‘d to be dispatched immediately. B

(iii) The reated effluent shall be recycleq 'to the maximum exlenl‘ and should be reused within the [i?en]isex

ardening etc. Quality of the treated ellluent shall meet (o the [ollowing genceral and specific standards as

for g . 2« 1986 and annli
er Environment (Protection) Rules. 1986 and applicable 1o the unit from time-to-time :-

prescribed und
Industrial £fflaent Quality Standard 3
Disposal = The uppliczu?t shal pmvid‘e Comprehensiv'é;SLl’l:’ as is required with
and quu“lyf}’luﬂ\’\l stoppage ol functioning of STP, production has 1o be
hﬂ“‘; e mlimu[‘edb).(\ﬂmplmne’c““'i' ‘,Wilh areportin this regard 10 be
ks

iv) Sewage Treatment and
l\: - 4 . - 3
( nce to influent qu.mu.ly ¢

ediately. and this Bué ¢

mediately- N

relere
stopped imm
dispulched im


Annexure 2


i
i

!
|

o

Annexure 3

- EVERGREEN

Address : Plot No. 047, 1st Floor. Blogk-F, Surajpul, Site-
” s g
Gautam Buddha Nagar, U.F-

01204959379, 7428487870, Mob. ~ +91 80
Enial 1D - evergreenlah03@gmail.com, info@ever qres

Ph.

ISSUED TO

! tlampin_hientllrcatlon No
‘J Test Report No & Date ’
| Sampling Method |
Sample Description S ’
Sample Collection Date - '
Sample Collected by <
Date of Sample Receipt
Analysis Duration

o - 1

:
.

201306
10087998 9643079167
sneclab com, Websile

TEST REPORT
| M/S BABA BRICK FEILDS

EfTro TESTING LLF

B Industrial Ared, (Grealer Noida

79621497947

’ KHASRA NO. 231 VILLAGE SHER NAGAR BANGAR

|
‘ FETR/F.’:/’?i()fi?d/fﬂg‘)

| EETR/E/270524/010, DATE. 30 '05.2024
As per CPCB Norm's . o
§taqk Emisgqn_ B

26052024 o
EET Representative

27.05.2024

| 27 05.2024 To 30.05 2024

ANALYSIS RESULT

Reterence

Suampled By

Name of Plant & Section

L mission source Monitored

Normal Operating Schedule

Type of Chimney (Acc /Metal)

T'vpe of Fuel

stack Height in Meter from Ground Level (mtr)
Diameter of Stack mt

Sampiing Duration (min)

Parpose of Monitoring

Patameters Momtoring

Stack temperature (-C)

Ambient Temperature (-C) i
Stack Velocity (M/Sec)

Quantity of Emission (Nm3/hr)

APCS 21D Fan with Settling Chamber
s PARAMETERS UNITS 5 '
S NO. | ! RESULTS | EMISSION TEST METHO
' ! [ LIMITS
| . .
| - 1 S AS PER CPCB |
.| Particulate Matter (PM) | _/mgiNm* | 581 ol ) 1255(P-1)
e - -1 = I - | 3 LI
. . Oxides of Nitrogen mg/Nm? ! 48.36' Not specified IS 1 I255(P.7)
. : - P 0 2 S
, | Carbon Monoxide (as CO) / by Vol 'l Q.32 1.0 5 132701992
K farioniae (as OC 2y VO 15 13270:1992
iHSu[phul' Dioxide | f'T']g/NIY]‘5 i 18.92 Not specifiod
: | | 11255(P 2)
oM b N
. )\
5 , ( 1y \
) (e | ok t
Ché,cp“gd by N ¢ ] 1SS ued Ly
SHIVANI PUNDIR VBN e
‘ra)NL rid of the_Rgporl*
\ :' . -"}"‘\‘ S
Page woF 1.
B Tested sampies e applicable paimetei
eteqd sefor only 1o be TESRE v ol sampline
Ll listed cefer only od after 15 days ot sanpi e L LT T a———

jill he destroy .

[l amplesw
! ' s < 145 @V
.1,1""!" BIur

ot "“\
gee in e GIREA]

o EP Act std
EET Representative
Stack Emission (Brick)
- Brick kiln (20,000 Brick /day)
© As & when required
Brick
“Agro Fuel
30
4.4
52
Assessment of Palution | ol
“PM, Nox, Co, Sox
- 369
. 40.1
.4.82
- 109758 112

TEHSIL CHHATA DISTT. MATHURA, U P 281403

www evergreencclib com

|

‘-w “':‘v",‘.
v‘i.¥n\,
¥ AT
\

N

13
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-UP94210626871
., Gfvernment of Ungar Pradesh
‘I et ‘:: . ‘i o s 4 ,:A_. = o ‘;/,
. gttt Ko G ANpound Che et§tamp T iafﬂ%a Y 193
\.s' & L. ¥ 2 o
i - v ’.r, B m(ﬁ( "'l’
IN-UP94210626871453V - .~ Faih, Chihag
%é‘mflcate Issued Date . 22-Aug-2023 01:09 PM ‘
A :
&f}unt Reterence : NEWIMPACC (SV)/ up14172604/ CHHATA/ UP-MTH

SUBIN-UPUP1417260483941183492050V
.. MS BABA BRICS FIELD BY PROP LOKESH KUMAR
itionDr D .
panagument i I Article 35 Lease
Property Descnptfon g "‘

:i\\
Consideration Price (Rs.) - 4&&\‘; 27l Yo
R L Wi

i "H
\ \
i /it ?.x%* Ssmmeer? 0

First Part e A
Second Py WAND OTHER : j ; i\
ar o
ty MS BABA BRICS FIELD BY PROP LOKESH KUMAR

Stamp Duty Paid By "
| MS BABA BR
iy e iCS FIELD BY PROP LOKESH KUMAR R
’ (Thirty Two Thousand only) .

14


Annexure 4


A :
IRRIVIRTASY

‘Compound Chhgta

ampe’

frs TS —  fe=EEm -

<7 foxm — 33,333 /00 YT A€ & X |

3T e :— 4,00,000 / —%9 Yferay

Atferad ‘— 16,00,000 / —"9

< W = 32,000/—%70 IS AR & 4 [ W
€ Il f&Har T 8

T — 3|l 10 99

fsid 15.02.2024 & 14.02.2034 T
fRerg ara e - %WWHE@HWWWI
faavor wfca o fov w® & o7 <) =
TP @Idar |0 84 GURT W0 231 T 1.6187480 I fF 4

15




350

2

yor vEr/rfed @l S @ oRERTSl 9 ST gAYl
Tﬁﬁ?ﬁgﬁaﬁﬁm%ﬁﬂ?wa‘a’ommﬁ%l

M0 |0 XXXX XXXX 2866 Us—
S0 0 XXXX XXXx 2447 J—dla. 410w 5261 TG0

30 O XXXX XXXX 6145 Us—

fdm w/ frRRer o aE Rew wies WiORIEeR BH
ABYT AR gF A BRE FaRl $I TR BRildel T80
- BIar ot AYRI|

aTi0 [0 XXXX XXXX 3535 HI0 0
J-u A gea U 1923 Sil

16




351

TS ¥o: 202300761025282
o vzt fade sforgaarr
a‘cﬂwo:l A -
?ﬁﬁé!mfwo 18740 avsf 202 o
| -
?ﬂ?T 16060

afawa. wooooomw 32000 s‘vn\‘rnﬂam 0 qT:fTﬂUT‘”"_m" 16000 uﬁﬁ!mw 60

gt emt

97 o Mfa=< Rig

I - 3

Rardl: Wagomﬁmm

1 a5 G 5 Prafery F R 25/08/2003 Ud 03:21:45 PM a9

st g A fasa

T varr
IY e :
ayl

25/08/2023

Pt Rifie

25/08/2023

17



352

3

Gﬁ%mwﬁwmma@—ﬁm—mw
aﬁam%\wmﬁmaﬁﬁﬁﬁuwwm

éﬁ$wﬂﬁaa®wumq&1ﬁuﬁr%|uwwaﬁ
BT 16187480 TRTT 16187 T AR HA T WO ue 7 (ol
wﬁaﬁﬁﬁﬁ%—cﬁawﬁma‘»waﬁwwﬁ
o & ford Ri® 14.02.2034 TF 10 9§ B R R W <
T & 98 wiiH wee @ WaeH $RA 8g I8 b S d@
w@w%mmﬁm—q’,éﬂaﬁmm
Aot d Sad ol @7 R wemue $1 eErl| uE e
Set R BT FRBRIAT §0 4,00,000 WO 9§ R B W @y <1
au gam & Rme fedame vomue @ & 9§ WYad # IaT
FHIdT BT A WER HiE ufde™ onrenm ' o fediguer
yeruer I T el < |




3{TdG Ho: 202300761025282

e 1 WRTIFo: 18740 doms

.

FreaTee S e gt @ e o T SRR S “ﬁmﬂm
F?ET dr: 1 _

A, o o e g

e

: Iwaﬁ’ogmmm
;3=
UecT&dr: 3

e
A s e
e m——

0t s, g st i g
ﬁaﬁﬁ: Wagommm
qJqHT: 3

m’l—tﬁm: 1 &
) MM“M\N‘\\M

ot o SIS e Wit MuRigex B & eRrp -

.G ot R WY PR

Framelt: dre TR SRiear o BT i my
IqY: 3 .

———— 7,

= froare WieR faar | Rt veam
ygHTHdal : 1

st gzuret , gF o v
fyare: At g BTaT forer 7yt
oqquny: 34

ygaE®dl : 2

off SR diferd, 93 4l 8deiH
Frard}: FHa TR S dgo BTl Sl Y

ay:




354

4

AT feliauer yomue o 4o

TTE A Y A T | s o im;“;«’@wﬂ“m;mzz
Tel BN < WAHUE Y iR BN o 98 arereid gIRT (IR
U % o e &of @ @ Rmier fedaue 2rm s
ﬂvﬁﬂwaﬁrwm—aﬁaﬁﬂa%mﬁﬂmmﬁ
dfe oRt @ fRRmET dfe @1 Sy el YeR @1 ARER g
T Rdue ¥ 98 w0 98 B 9e sy 3 IRM AR
qecaR / fHRReR 918 3y Srf Hxar Uil S & <l S¥aT
R fadiuue /9eder 8N yoHue @ dls forsery -8l
2rfl | ue & &9 1) B89 §RT I8 ucel I8 & gomuer o)
sqee @ YT @I &1 W s #€1 ¢ 1| g fob
g’ﬁamaﬁﬂwiﬁ@ﬂamwwm
ey Aifers fediauer &1 Re SHM UHAR UHueT BT |
o TSt @ g el 4 {6l 99 9 <99 @ qul g sa
} gioe 9 Y I JedR 9 JedldR gAPY 3R AHTHY
St BRI Bl A Usiigd W faar afe v e & ok




Annexure 5

~ Government of India

Form GST REG-06
[See Rule 10(1)]

-Registration Certificate

Remstratlon Number

09ACXPL’1923GlZ9 4
\ \L gal Namt |LOKESH KUMAR
\ \Trade Name, if any BABA BRICKS FIELD
\ \Constltutlon of Busmess . Propnetorshxp . , : ,
<1 -4. Address of Principal Place of VILLAGE SHERNAGAR BANGAR TEHSIL CHHATA
Business : MATHURA Mathura Uttar Pradesh, 281403 '
\ 5. \Date of Llablhty :
\ | Period of Validity From 23/10/2018 |To NA
7 - |Type of Reonstratlon » Regular '
8. |Particulars of Approving Authority Centre
Signature L i &
Signature Not \i?rjf d
-Digitally signed bﬁ GOODS
- AND.SERVICESTAX NETWORK 1
_Date 2018 10.2346:15:12 IST
" [Name - ~ |ALOK GUPTA
Designaﬁoﬁ- | Superintendent
E urlsdlctlondl Off ice Kosikalan
. Date of issue of Certlﬁcate 23/10/2018

: N ote "The 1eglstmt10n certlﬂcate is requlred to be prommently dlsplayed at all places of business in the State.

- Tlm is a svatem gcnéfaied'digitully signed Regi

| the Jurlsdutlonnl authontv

istration Certificate issued based on the approval of application granted on 23/10/2018 by
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498 OF 2024

IN THE MATTER OF:
SHRICHAND
...APPLICANT
Vs.
STATE OF UTTAR PRADESH & ORS.
.. _RESPONDENTS
g t

all 7 / ome tha

by appoint

2 s :
aacr Larg e

-

YASH VARDHAN KAUSHIK
(D/5882/2022)

ADVOCATES

W-6, TIGER LANE, SAINIK FARMS 110080
PH.: 9990226669, EMAIL: YASHVARDHANKAUSHIK97@GMA[L.COM _
(hereinafter called the Advocate/s) to be my/our Advocate in the above noted case and authorize them:-
To act, appear and plead in the above-noted case in this Court or in any other Court 11 which
the same may be tried or heard and also in the Appellate Court including High Court subject to payment

of fees separately for each Court by me/us. B _
To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions
ther documents as may

review, revision, withdrawal, compromise or other petitions Of affidavits or 0
the prosecution of the said case in all its stages subject to payment

be deemed necessary or proper for
of fees for each stage.

To file and take back documents, to admit and/or deny the documents of the opposite party-

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case-

To take execution proceedings.

To deposit, draw and receive monies,
other acts and things which may be necessary
prosecution of the said case.

or person authorising him to exercise the

To appoint and instruct any other legal practitioner
power and authority hereby conferred upon the Advocate whenever he may think fit to do so and sign

the power of attorney on our behalf.
And I/We the undersigned do hereby agree t0 ratify and confirm all acts done by the Advocate
f done by me/us to all intents and purposes.

or his substitute in the matter as my/our own acts, as i
And I/We undertake that I/We or my/our duly authorised agents would appear in Court on all

hearings and will inform the Advocate for appearance when the case is called.
And I/We the undersigned do hereby agree not to hold the Advocate or his substitute

responsible for the result of the said case. The adjournment costs whenever ordered by the Court shall

be of the Advocate which he shall receive and retain for himself.
And I/We the undersigned do hereby agree that in the event of the whole or part of the fee

agreed by me/us t0 paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above'Court. I/We hereby agree that once the fee is paid I/We will not be entitled for the refund of the
same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be
paid again by me/us.

' [N WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of
which have been understood by me/us on this___day of, 20% Accepted subject to the terms of fees

s thereof and to do all

cheques, cash and grant receipt
d in the course of the

to be done for the progress an

ADVOCATE
%[‘(‘ws\ﬁ'\( CLI }W)

22
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